NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH COURT III

Item No. 107

[.LA. 2814/2024

In

C.P.(IB)- 4324(MB)/2018

CORAM: MS. LAKSHMI GURUNG, MEMBER (J)
SH. HARTHARAN NEELAKANTA IYER, MEMBER (T)

ORDER SHEET OF THE HEARING ON 06.01.2026

(HEARING THROUGH: HYBRID MODE)

NAME OF THE PARTIES: Bank of India

Vs.
Sahyadri Agro Industries& Foods Pvt 1td.

Appearance

For Applicant: Mr. Jagdish R. Ladda (PH) in person

For Liquidator: Mr. Ravi Bagri, Ex-Liquidator (VC)

For Respondent : Adv. Amey Hadwale (VC) a/w Adv. Geeta Lundwani
Adv. Anjali Yadav for liquidator (PH)

SECTION 7 OF THE IBC, 2016

ORDER

I.A. 2814/2024 [Sec. 60(5)]

1.

The admission order was passed on 21.01.2019. The Suspended Directors
are responsible for filing the Annual Returns and the Financial Statements
of the Corporate Debtor till 21.01.2019. Thereafter, the concerned RP was
required to file the Annual Returns and the Financial Statements of the
Corporate Debtor.

The Company was admitted into liquidation process vide order dated
15.12.2020, thereafter the liquidator is responsible to file the Annual

Returns and the Financial Statements of the Corporate Debtor.



3. The Sale Certificate was issued in favor of the Successful Purchaser of the

Corporate Debtor as a going concern during the liquidation process on

25.04.2023.

4. Therefore, the successful purchaser is responsible for filing the Annual
Returns and the Financial Statements of the Corporate Debtor from
25.04.2023 onwards.

5. The applicant Mr. Jagadish R. Ladda submits that he has sent an email
dated 19.12.2025 to the Ld. Counsel for the liquidator. The liquidator is
present through VC, he may reply to the email of Mr. Jagadish R. Ladda

6. List this matter for further consideration on 18.02.2026, of the reply of
the Liquidator.

Sd/- Sd/-
HARIHARAN NEELAKANTA IYER LAKSHMI GURUNG
Member (Technical) Member (Judicial)

——-Shripad---



